
O.A. No. '275 of 20011 

Pab I fraz" "-,ij n ............. ............. Appficwt 
VS 

UnIon ofindtaA Ors ...... ......... Respondents 

Order dated.: 1&0S.2)011 

COR-AIM.: 

11  on'ble Slin' C.R.M. oh, . atrq,,  Nleniber (Adnui.) 

flon'ble. Shr]. A. K, Patnaik- , Menilberikidl -------- --- - 

Heard Mr, B, Ninda, Ld. Counsel for the 

'ficia app I mt and Mr. D.K.Beliera, Ld. Add]. Standmi g Counsel 

appearing for the Responde-nts, on whom a copy of 0-tis (). A. 

h,,r,  already been served., 

'rh.e applicwit, who ha.s kentworking as GraSs-

cutter under the Aviation Research Centre, Ch,,,vbatJas-u'i.ce 

2002, has- filed this O.A. for regularization of hisservice, It 

i's the ewse of the applicant that lits representati on ass at 

Apnexure-A/'2 dated 11,01.2010 11-3 still pendilig with the 

Respond.ent No.3. 

During the course of lheffnlg, Ld, Counsel for 

the, applicant submi'tted fhat the applicwit is still working, 

Since, the re-pre-sentatiOn. of the applicant still 

pending with the Respondlents, Without goinkg M'to the merit 

of the case and as agreed to by the Ld. Counsel for the 

'narties, we direct the ResI)ondents to cc-vns1dcT the pendin. Y 	 L 



4% 

repTesentation as at Amiexure-iVl- of the apphcant withlll.'~O 

days from the date of ret; i t of copy of this order and pass ~i elp 

reassuned order. As the applicant has been- working for slich a 

long tinle, the Respondents should consider the 

representation 	fo r 	regularliZall"011 	against 

pernianenUsimictioned post keepm"g in mmd the selm"ce 

rendered by the appficant In the orgymuzation and 

eligibility etc. 

Witli the above obserwdion wid direction, the 

O.A. stands disposed of at the stageof a-dims'sion 1tw1f. 

6. 	Send copy of the O.A., along With copy of this 

order, to Respondents for comphance. 

M.. ENI ff nm') (judi) 

RK 


